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Educational Bank to Finance Education
Expenditure for the poor

*236. SHRIMATI MIRA DAS:
SHRI CHIMANBHAI
MEHTA:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether Government propose to start
an Educational Bank or make one scheduled
bank as the model agency to advance loans to
the poor and middle class students repayable
on soft term basis;

(b) whether the central and state
educational institutions propose to adopt only
merit system, based on marksheets or
entrance examinations for admission in
schools and colleges; and

(c) whether Government propose to
prohibit  educational institutions from
charging capitation fee in clandestine manner
and penalise any violations?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) No, Sir. However, Commercial
Banks have been providing need based
finance under the "Educational Loans"
scheme.

(b) The government are of the
view that admissions to institutions of
higher and technical education should
he made on certain objective criteria
such as merit and reservation policy.
The All India Council of Technical
Education (AICTE) issued guidelines
for admission to Engineering Colle
ges and Polytechnics, to State Gov
ernments/Union Territories for init
iating steps tO implement them with
effect from the academic year 1991-92.
The University Grants ~ Commission
(UGC) prescribed minimum standards for
admission to the first degree course.

(c) The government have been ur
ging the State governments to take
steps to prevent charging of capita
tion fees Some States like  Andhra
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Pradesh, Bihar and Karnataka enacted
legislation banning capitation fee.

The AICTE is vested with statutory powers
to lay down guidelines, inter alia, in regard to
fees charged by technical institutions. The
guidelines are under consideration of AICTE.
The Indian Medical Council (Amendment)
Bill, 1987 proposes to abolish capitation fees
as presently charged by private medical
colleges and woiild enable the council to fix
the ceiling of tuition fees and other charges.
The Bill was referred to a Joint Committee of
Parliament which gave its report in July,
1989. The Bill is pending in Rajya Sabha for
consideration

Confiscated Foreign Currency in the
custody of Enforcement Directorate

*237. DR. BAPU KALDATE: Will the
Minister of "FINANCE be pleased to state:

(a) what is the practice for keep
ing in custody the confiscated foreign
currency by the Enforcement Direct
orate;

(b) what is the total amount as per the
latest figures available of the confiscated
foreign currency in the custody of the
Enforcement Directorate;

(c) whether considering the question of
meeting the foreign exchange  crisis
Government propose to bring about a change
in the existing practice and to deposit the
foreign currency in the Reserve Bank of India
or public sector banks after the completion of
the adjudication process regarding the seized
currency, and

(d) if so, by when a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The seized
currencies are kept in safe custody either in
the safes



